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O.A. NO. 155 OF 2022/EZ
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! IN THE MATTER OF
& TALAB BACHAO ABHIYAN ....APPLICANT
VERSUS
N
g%l-'ﬂ 7 GOVERNMENT OF BIHAR & ORS. .... RESPONDENTS
R
tj‘u: I e F4
by s % < Q“
j’ 2% ' gOMPLIANCE AFFIDAVIT ON BEHALF OF THE
& .0 X\ =2
il {oE 3T, AR _STATE POLLUTION CONTROL BOARD,
?: g E s bV >
g §EE0¢ ATNA.
S 36,5 8
¢ ; 2 % EE 5 I, S. Chandrasekar, aged about 46 years, Son S.
-1BERS,
te C ™
a (E€% éﬁ Subramani, residing at No. 03, Aranya Awas, Shaheed
EREERD
gg %;—.:' E%_' Peer Ali Khan Marg, Patna, do hereby solemnly affirm
T = m @

and state as follows:




1. That [ am posted as Member Secretary, Bihar State
Pollution Control Board, Patna, and as such I am well
aware of the facts and circumstances of the present
matter. [ am competent and duly authorized to swear

the present affidavit.

2. That the instant application has been filed by the
applicant alleging therein that three ponds known as
‘Ganga Sagar’, ‘Dighi’ and ‘Harai’ in Darbhanga,
Bihar, are being encroached upon; dumping of garbage

and sewage is taking place in these three ponds.

3. That the O.A. No. 155 of 2024/EZ was disposed of
vide order dated 23.03.2023, by which the Hon’ble
tribunal was pleased to issue the following directions:-

A. We constitute a Committee under the
Chairmanship of Additional Chief Secretary,
Department of Environment, Government of
Bihar. The other Members of the Committee
shall be; the Principal Secretary, Urban

Development Housing Department, Government




of Bihar, Municipal Commissioner, Darbhanga
Municipal Corporation, Member Secretary,
Bihar State Pollution Control Board, Divisional
Railway Manager, Samastipur Division, and
the District Magistrate, Darbhanga.
. The above Committee shall address itself to the
observations and the recommendations made in
the Inspection Report of the Committee
constituted by the Tribunal and take expeditious
remedial measures.
. The Committee shall also take steps to remove
the encroachments expeditiously.
. The three ponds, namely, Dighi, Harai and
Ganga Sagar, in Darbhanga District of Bihar,
shall be restored to their pristine glory and their
embankments shall be strengthened by planting
grass and natural shrubs and trees to provide an
eco-friendly landscape which can be used by the
public for recreation.

The Committee shall also ensure that drains

leading into the three Ponds/Water Bodies are

©



completely diverted from the said water bodies.
Effective sewage management shall be put in
place to ensure that no municipal waste is
allowed to flow into the three ponds.

F. The Committee shall hold its first meeting within
fifteen days hereof and thereafter hold meetings
regularly in every four months for appraisal of
the remedial actions, proposed and taken from
time to time.

G. The Bihar State Pollution Control Board shall
take water samples six monthly from the three
ponds and if the water samples are found to be
higher than the prescribed standard parameters,
appropriate directions shall be issued to the
concerned authorities for taking effective remedial
actions forthwith.

H. All illegal constructions leading into to three
ponds and encroachments shall be removed
within three months and those constructions
which are governed by interim order of the

Hon’ble High Court, Patna, shall be subject to




any final order which may be passed by the

" Hon’ble High Court.”

4. That in light of the aforesaid directions, the committee

as directed by the Hon’ble Tribunal was constituted
vide order No. 04, dated 18.04.2023, issued under the
signature of Special Secretary, Department of
Environment, Forest and Climate Change, Government
of Bihar. The Secretary, Department of Environment,
Forest and Climate Change, Government of Bihar, was
made the Chairman of the Committee and the Principal
Secretary, Urban Development and Housing
Department, Government of Bihar; District Magistrate,
Darbhanga; Member Secretary, Bihar State Pollution
Control Board; Divisional Railway Manager,
Samastipur Division; & Municipal Commissioner,

Darbhanga Municipal Corporation, Darbhanga were

sthe members of the said committee.

A copy of the order dated

18.04.2023 of constitution of



(t)

committee is annexed and

marked as Annexure-1.

5. That the first meeting of the committee was convened
on 28.04.2023, in the said meeting the representative of
DRM, samastipur, informed that there are two sources
of discharge of waste water from Darbhanga Railway
Station, (i) Railway Coaching Washing Pit and (ii)
Waste water from platform and circulation area. He
further informed that the waste water generated from
the Railway Coach Washing Pit is stored in a pit and
then treated in Water Treatment Plant (WTP)/Sewage
Treatment Plant (STP) and the treated water is reused
in railway coach washing. However, the waste water
generated from the platform and circulation area is
discharged in the Harahi and Digdhi lake and the
Railways are taking steps to connect the waste water

generated from the platform and circulation area

@/
g&fbn’ble Patna High Court has stayed the demolition of

4‘/
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encroachments made around the three ponds in
question. It was decided that marking of encroachments
made around the three ponds may be done afresh and
steps shall be taken to prevent new encroachments.
With respect to solid waste dumped, it was informd by
the Municipal Commissioner, Municipal Corporation
Darbhanga, informed that the solid waste dumped
around the three ponds has been lifted and awareness
campaign is being undertaken to encourage people
living around the pond to not throw solid waste around
the three ponds.

Further, steps to reduce the pollution of the ponds,
construction of STP for treatment of water following
through drains, action plan for rejuvenation of ponds
and re-demarcation of ponds were also deliberated and
decisions were taken in the first meeting of the
committee.

A copy of the minutes of the
first meeting dated 28.04.2023
is annexed and marked as

Annexure-2.




6. That the second meeting of the committee was
convened on 22.11.2023 and review of the decisions
taken in the first meeting was undertaken.

On point of encroachment it was informed that
encroachment in and around Harahi pond has been
removed completely and w.r.t encroachments made in
and around the Dighi and Gangasagar could not be
taken in light of the stay order passed by the Hon’ble
Patna High Court and action is being taken on
encroachments which are not covered by the order of
the Hon’ble Patna High Court.

The representative of railway informed that the waste
water going into harahi pond has been stopped and the
waste water is being now treated and STP is being
constructed for treatment of waste water which is being
discharged in Digdhi Pond.

Further, it was decided that the work to be done by the

different authorities/departments shall be completed in

ork of STP immediately.




A copy of the minutes of
meeting dated 22.11.2023 is
annexed and marked as

Annexure-3.

7. That in light of directions contained in Para 20 (G) of
the order dated 23.03.2023, the State Board is regularly
carrying the waster sample analysis of the water from
the said three pond and the sampling are being done on
monthly basis. In the said water sample analysis it was
observed that the water samples were beyond prescribed
standards for Biological Oxygen demand (BOD) and
Fecal Coliform (FC).

A copy of the water analysis
report is annexed and marked

as Annexure-4.

8. That the State Board based on the findings of the

analysis report issued a statutory direction in exercise of



Magistrate, Darbhanga, The Municipal Commissioner,
Darbhanga Municipal Corporation and to the
Divisional Railway manager, Samastipur, vide its
Memo No. 2591, dated 07.12.2023, by which the said
authorities were directed to completely divert the drains
which are faliing in to the said ponds; ensure that no
solid or liquid waste enter into the three ponds; submit a
timeline for setting up STP; to ensure in-situ treatment.
A copy of the Direction dated
07.12.2023 is annexed and

marked as Annexure-5.

9. That from the aforesaid facts it is humbly submitted that
the State Board and the state authorities are taking steps
to comply with the directions of the Hon’ble Tribunal
and is working towards to restore the three ponds to

their pristine glory.




A

10. That I have read the contents of the compliance
affidavit and understood the same and the annexures

are true copies of its respective originals.

‘ LiL
| 1dentify e Depqnem ;-gnatu:; -
who has signed inmyorese freal—
SEL ﬂ_,)

N
C S. cpa~plA
VERIFICATION

Verified at Patna on 2nd day of July, 2024, that the
averments made in the present affidavit are true and

correct to the best of my knowledge and information

derived from records of the matter.
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Bihar State Pollution Control Board, Patna

Water Sample Analysis Result

Standards na per Mok F
Fratcatien 5N, T4 ist- Remarks
Parameters ‘:ﬁ:‘f_‘:ﬁ:" Gangasagar Lake, Marwari College, Darbhanga, Dist- Darbhanga em;
Criteria for Hathing
Water

Refernce No = 71 288 568 695 89| 11 1609
Date of Sampling & 12-04-2023 | 11,05.2023 | 28-06-2023 | 13-07-2023 | 29-08-2023 | 17-10-2023 [ 14-11-2023
Temperature (A/W) 4 371729 4031 3127 317129 2826 36730 29125
Dissalved Oxygen (mg/L) >40 1A 126 7 58 6.8 59 6.2
pH 585 7.85 801 8.16 832 7.86 7.56 76
Electrical Conductivity = £20 £04 795 761 858 554 490
BOD (mg/L) Y 7 7 29 29 4.8 29 25
Nitrate as N (mp/l.) = 0.08 0.18 0.12 0.13 0.08 0.18 0325
TC (MEN/00 ml) - 11000 54000 92000 54000 35000 28000 - 54000

AT
FC (MPN/100 m) Pesicable Permisiblel 4000 35000 35000 35000 24000 22000 35000
Turbidity (NTL) - 214 253 9.15 14.9 173 302 36
Alkalinity as CaCO3 (mg/l) - 234 248 288 290 306 194 182
Chloride (mg/L) - 108.0 121.0 117.0 108.0 89.0 118.0 103
COD (mp/L) = 56 60 24 28 44 28 24
Total Hardness as CaCO3 (mg/L) - 224 232 310 278 316 210 192
Sulphate (mg/L) - 49.66 53.80 47.31 48.77 40.49 26.51 36.46
Total dissolyed Solids (me/L) - 524 514 500 484 530 348 308 |
Total Suspended solids (gL} - [ 22 6 12 12 24 32 ]

A 1;'1.07"‘!" @
st
(Rajeev Kumar) (Arun KumaBodfd ‘:‘;cggﬁml Board
Gl ol
Asst. Scientific Officer m,%wws P PATNA
o
. /
- K
A\
" ‘ N
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VAR e W
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Bihar State Pollution Control Board, Paﬁ:‘.\ :

Water Sample Analysis Result -
Standands 3% pee e
MoEF Notification
G.S.R 742 (E), dated ’
Parumeters 25.09.2000 for Diggi Lake, Professor Colony Darbhanga, Dist-Darbhanga Remarks
Primary Water
Quality Criteria far
Dathing Water
Refernce No - 70 287 67 694 890 1271 1608
Date of Sampling - 12-04-2023 | 11.05.2023 | 28-06-2023 | 13-07-2023 | 29-08-2023 | 17-10-2023 | 14-11-2023
Temperatare (A/W) i 3129 40130 3127 1129 28126 3627 29125
Dissolved Oxygen (mg/L) =40 7.3 125 6.4 6 54 6.1 8
pH 6535 7.73 8.03 .11 8.1 19 79 7.08
Electrical Conductivity - 802 403 433 681 741 489 470
BOD (mg/L) <30 3 9 3 2.6 49 28 1.3
Nitrate 25 N (mg/L) w 1.09 0.56 0.46 047 1.04 0.40 0.51
TC (MPN/L00 ml) - 160000 35000 92000 92000 54000 35000 92000
FC (MPN/100 mi) e e ™| 92000 7000 35000 54000 24000 24000 54000
Turbidity (NTU) - 39 375 10.54 1.7 234 19.1 21
Alkalinity as CaCO3 (mg/L) - 218 200 172 274 292 182 176
Chiloride (mg/L) - 101.0 105.0 114.0 104.0 69.0 107.0 . 97
COD (mg/L) - 28 o4 1n 24 44 28 8
Total Hardness as CaCO3 (mg/l) - 206 214 180. 258 296 194 188
Sulphate (mg/L) - 32.55 38.48 41.61 43.73 40.94 32.10 30.42
Tatal dissolved Solids (mg/L) - 512 274 276 422 502 308 304
Total Suspended solids (mg/L) - 44 36 8 b 8 18 16 20
4.0 S
d)\\\""\
(Rajeev Kumar) 'Baﬂ’alyst
Asst. Scientific Officer Bihar SPRAANANTControl Board

.4«5/;1}1)



Bihar State Pollution Cantrol Board, Patna ey
Water Sample Analvsis Result B
Standards as per MaLF - .\"“‘-1.‘
Notification AR, 742 sy
> (EL dated 2509.2000 for -
arameters Priem s .
cmwd-‘:::.?:::’ Hurahi Lake, Near Railway Station . Darbhanga Dist-Darbbanga Remarks
Water
Refernce No - P 286 266 693 889 1270 1607
Date of Sampling ~ 12:042023 | 11.05.2023 | 2806-2023 | 13-07-2023 | 29-08-2023 | 17-10-2023 | 14-13-2023
T-empcr:lu re (A/W) = 36729 40130 31727 3028 28126 3627 29/25
Dissalved Oxygen (mg/L) 40 A 89 66 6.4 7.4 6.6 9.2 el
et - o 7.65 8.23 823 8.17 7.82 B.06 7.09 e
Electrical Conductivity - 686 713 690 588 663 476 470 —
BOD (mg/L) <34 (s 2 29 2.3 3 27 13
Nitrate as N (mp/l.) - 0.37 020 | o027 " 0.26 0.3s 0.20 0.31
TC (MPN/100 ml) = 92000 4900 92000 92000, 35000 22000 54000
- " Desirabsle / 1
FC (MPN/100 ml) oy el segpp 3300 54000 54000 24000 17000 35000
Turbidity (NTU) - 25.7 27 11.35 123 433 25.2 30.2
Alkalinity as CaCO3 (mp/L) - 184 186 242 268 260 172 172
Chloride (mg/L} - 79.0 500 90.0 88.0 62.0 1000 98
COD (mg/L) - 44 16 28 24 36 24 16
Total Hardness as CaCO3 (mg/L) = 174 178 238 244 268 186 180
Total dissolved Solids (mg/L) - 440 456 440 364 A16 288 2?0
Totsl Suspended solids (mp/L) - 22 24 10 10 36 20 26
V=
\"P\’ﬁ
W
{Rajeev Kurnar) X = Kumar) i
Asst. Sclentific Officer powsapnalyst
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REGISTERED

BHAR  BIHAR STATE POLLUTION CONTROL BOARD
PariveshBhawan

Phone-0612-2261250/2262265, Fax-0612-2261050
E-mail: msbspcb-bih@gov.in, Website http://bspcb.bihar.gov.in

¢

Ref. No.:- Patna, dated:-
From

NGT MATTER

Dr. D. K. Shukla, 0.A. No.- 155/2022/EZ

Chairman.

To
(1) The District Magistrate, Darbhanga
(2) The Municipal Commissioner, Darbhanga Municipal Corporation, Darbhanga;
(3) The Divisional Rail Manager(DRM), Samastipur Division, Samastipur;

Direction under Section 33A of the Water (Prevention and Control of Pollution) Act,
1974.

1) WHEREAS, the Water (Prevention and Control of Pollution) Act, 1974 has been
enacted by Parliament of India for the preservation and control of water pollution
and the maintaining or restoring of wholesomeness of water, for the establishment,
with a view to carrying out the purposes aforesaid, of Boards for the prevention and
control of water pollution,

2) WHEREAS, Hon’ble National Green Tribunal, Eastern Bench, Kolkata in O.A.
No. 155/2022/EZ in its order dated 23.03.2023 issued directions as follows:-

A. Constituted a Committee under the Chairmanship of the Additional Chief
Secretary, Department of Environment, Forest and Climate Change,
Government of Bihar.

B. The Committee shall take expeditious remedial measures on the observations
and recommendation made in the inspection report.

C. The committee shall take steps to remove the encroachments expeditiously.

D. The three ponds namely Harai, Digghi and Ganga Sagar shall be restored to
their pristine glory.

E. To ensure that drains leading into the three Ponds are completely diverted

from the said water bodies and ensure no municipal waste is allowed to flow

into the three ponds. ' A P

he Bihar State Pollution Control Board shall take water samples six ¢ )}

thly form thc three ponds and if the water samples are found to be higher




issued to the concerned authorities for taking effective remedial actions
forthwith.

3) WHEREAS, the Bihar State Pollution Control Board is regularly taking water
samples from all the three Ponds namely Harahi, Digghi and Ganga Sagar on
monthly basis and Analysis Report (Annexure - 1, 2 & 3) revels that:-

i. BOD (Standard- <3.0 mg/l) was observed high (05 mg/1) only in the
month of April, 2023 in the Harai Pond; observed high 09.0 and 4.9
mg/l in the months of May and August, 2023 respectively in the Dighi
Pond and observed high7.0, 7.0 and 4.8 mg/l in the months of April,
May and August, 2023 since April 2023,

ii. Fecal Coliform (FC) (Standard- Desirable- 500 / Permissible-
2500 MPN/100ml) (MPN- Most Probable Number): was observed in
the range of 3300 to 54000 MPN/100ml in the Harai Pond; 7000 to
92000 MPN/100 ml in Digghi Pond and in the range of 4900 to 35000
MPN/100 ml in Ganga Sagar Pond.

iii, Continuous high values of FC in all three ponds under observations
shows that the sewage water is still going to these three Ponds. It is
not in consistence of the Hon’ble NGT order.

4) The Hon’ble NGT, Principal Bench, New Delhi in its order dated 22.11.2018 in
O.A. No. 353/2016 (M.A.No. 360/2017) with O.A. No. 412/2017 (M.A. No.
132172017 & 1322/2017) in the matter of Bhuvnesh Singh Katoch Vs MoEF&CC
with Dharmpal Malhotra Vs State of HP & Ors. Has clarified that
“Apart from prosecution, the statutory authorities under the Environment
(Protection) Act, 1986; the Air (Prevention and Control of Pollution) Act, 1981 and
the Water (Prevention and Control of Pollution) Act, 1974 must, in exercise of their
incidental powers, prescribed scale of compensation to be collected Jrom the
polluters on the “Polluter Pays” principle. Such scale which may be laid down at
various levels, having regard to the local conditions or as per directions in the
hierarchy of the authorities.”

5) WHEREAS, the undersigned is empowered to issue direction under Section 33A of
Sthe Water (Prevention and Control of Pollution) Act, 1974 to issue any direction to
pperson/ officer or authority. The direction may include the Power-to direct (a)
ysure, prohibition or regulation of any industry, operation or process or (b) the
or regulation of supply of electricity or any other service. -

re, in exercise of the powers under Section 33A of the Water Act, 1974,

§ you to:-
X
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&
i.  Ensure that drains leading into the three Ponds are completely diverted from
the said water bodies;

ii. Ensure no municipal liquid and solid waste is allowed to discharge or flow
into the three ponds under consideration;

iii.  Submit a timeline proposal, by the end of December, 2023, for setting up of
a Sewage Treatment Plant (STP) in which all the drains, flowing into these
three ponds, are joined in a common drain which leads to the STP and
treated water, meeting the norms, shall be allowed to flow in these ponds, to
maintain level of water in the Ponds.

iv.  Ensure In-situ treatment of water of these ponds by physical, biological or
other means, as per the Guidelines of Central Pollution Control Board/
Ministry of Environment, Forest and Climate Change/ Ministry of Jal Shakti
or advised by the expert members,

v.  Ensure sewage drains from encroachment and commercial establishments
around the Ponds shall not flow into the Ponds.

vi.  Provide list of illegal encroachers around the Ponds whose un-treated
.sewage are flowing into the Ponds. It should includ those who have obtained
stay order against from Hon’ble Patna High Court, Patna along with the date

of filing of case and date of the order imposing stay on the removal of
encroachments. ' ot

.

You are, hereby, directed to take necessary action immediately for ensuring
compliance of the aforesaid Directions and submit action taken report to this office
within 15 days from the date of issuance of this direction, failing which, the Bihar
State Board Pollution Control Board will be constrained to take further legal action
under the provisions of the Water (Prevention and Control of Pollution) Act, 1974.

Sd./-
(D.K. Shukla)
Chairman
Memo No.: Patna, Date:
Copy to: The Secretary-cum-Chairman of the committee constituted under the
Hon’ble NGT (EZ) order dated 23.03.2023 in O.A. No. 155/2022(EZ), Department
of Environment, Forest and Climate Change, Government of Bihar for information.

Sd./-

(D.K. Shukla)
)Q/ Chairman

Page 3 of4




Memo No.: 25 R§ Patna, Date: e 23
Copy to: The Regional Officer, Patna/ Legal Section, HQ for information and
necessary action, The Regional Officer, Patna is directed to inspect the unit after 15

days and submit the compliance report of this Direction. .
| ws//i L ’1/ 7
ukﬂ)' \

(D.K.
Chairman

X
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